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IN THE CENTF<AL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH 

AT HYDERABAD. 

O.A.No.420/94. 

Date: 22--4--1997. 

Between: 

I. Srinivsa Rao. 	.. Applicant. 

A n d 

The Collector, Custdyns'& Central 
Excise, New Custom House, Port Area, 
Visakhapatnam -35. 

The Assistant Collector (P & v) 
0/0 Collector of Customs & Central 
Excise, New Customs House, 
3rd Floor, Port Area, .Visakhapatnam 
District, 

C 

The District Employment Exchange7  
Officer, Tecynicl,Maharanipet, 
Near Americ2n Hospital, Vis7akha- 
patnam-2. 

Responc9ents. 

Counsel for the applicants: Sri J.Venugopala Rao. 

Counsel for the Respondents Sri Rajeswara Rao for Res- 
nondents Nos.,, 1 and 1. 
None for ResponoeziL Sl-1- 

CORAM: 

HON'BLE SHRI R.RANGARAJAN,Member (A) 

HON'BLE SHRI B.S. JAI PARAMESHWAR,MEMBER(J) 

JUDGMENT. 

(as per I-Ton'ble Shri R.Rangarajan,Member(A) 

The applicnt registered his name in the District 

Employment Exchange, Visakhapatnam under registration 

No. V.2/92/08669 dated 10-8-1992 for sponsoring his 

X.;, 
	

candidature whenever a Notification was issued 

911v/ 
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for consjderátion for appointment in any Department. 

The Respondent No.1 had issued requisition to the 

Employment Exchange, Visakhapatnam for filling up the 

posts of Sepoy41essenger etc. 	It is stated by the 

applicant that his name Was sponsored by the District 

Employment Exchange, Vis2khapatnam. 	However, the 

applicant submits, that in the Interview.yanother3n.a#wn._ CR  
S  r-' 	t.Sreenivasarao impersonated him and got himself 

appointed against that post. 	He submits that 

7'änother 
the impersonation hy/&.Sriniv'snrao had prejudiced, 

his case for appointment, I/This C.A., is. filed 

Ptflina for e 'jrertton to  the 1st Raspereent to 

- that 	 the 
consider 	$tnxnt the applicant SS/real person 

,$fwhom they selected for the post of Sepoy in the 

y-ar 1992 end give the postinq to the applicant in 

the vacpnCV C4used by the resicnation of the impersonated 
4'- 

person as "Sepoy" in the Departmrnt as the applicant 

is the real person selected for the said post. 

An interim order w 	passed in this O.A., 

on E--4--1994. 	This Interm Order reeds as follows: 

"Notice before admission. post on 31-5-1994. 

If in the meanwhile steps are going to be 

taken to fill up the post of Sepoy for which 

reqnisition was given on 16-1-1993, the appliqant 

also should be called for interview for consider- 

ing for the said post, even if his name is not 

I 
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going to be sponsored by the Employment Exchange. 

But if he is selected, no order of appointment 

should be given until further orcers." 

A reply has been filed in this O.A. 	The 

respondents suhnit that the selected person 

I. Sriniv59 Rao did not impersonate the applicant but 

also a 

sponsored by the 

District Employment Exchange. 	Thy produced the 

list of candidates sent by the Employment nxcnanqe. 

I. Srir:ivsa Rao's name fjcure at Sl.No.20 of the list. 

As can be seen from that list, the date of registration in 
Employment Exchange by 

1[,rinivsa Rao ws on 29-1-1977 whereas the applicant 

submits that he had registered his name in the year 1992. 

It is also seen that the regisi-ration Nb, of I,Srinivasarao 

sponsored by the Employment Fchange is different from 

the 	gistti 	!Yo.  of the applicant herein. It is 

also brought to our notice by the respondents that 

Annexure R-2 Was duly attested by a Medical Officer 

The address of the sponsored candidate I.5rinivsa Rao 

is also different from the address given by the applicant 

herein. 	Thus the respondents submit that there ,..as 

no irnp!rsonat ion and the applicant was not sponsored 

by the Employment E%change and the other I.Srinivsrao 

Was(uly sponsored by the Employment Exchange ne- 
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and he was 	appointed on the basis of the selection. 

The learned counsel for the applicant submits 

/ At Vigilance 
that the cse has been sent to R*x±ik Enforcement 

,—which also proves his contention. 

officer for further verificationt The applicant 

has not subrnittd any rejoinder to the counter. 
because the case h&s been sent to 

Merely,  bd ./the Vigilance Enforcement oficeit 

does not mean th't the case has been proved. 

If the applicant is eqçivocal in saying that he 

has been impersonated, he should have filed a 

suitable rejoinder to the counter. 	Ashe failed 

to file any rejoinder, we have to go by the counter 

stated above, it hs to be held that there is force 

in the contention of the resondnts and hence it 

has to be decided that this O.A., is devoid of merits. 

The applicant's counsel however, submits 

that the said i.Srinivsa Rath had resigned the post 

which itself shows that he xxs impersonated the applicant 

herein. 	Mere resignation from the job does not 

prove the flnt± 	fls alleqagion of impersonation 

made by the applicant against I.SrinivnseraV, unless 

the applicant proves that the said Srinivsa Rao 

resigned the post because of impersonation and to 

escape the criminalconseqcnces. 
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In the result the .A., is to be eismjFjeci  

as havinc no rrerits. 	Eowever, the appliernt is 

at liberty to approach the proper Judicial Forum 

in epse he is not sppnsored by the Employment Exchange 

for future vacancy, if he. is eligible to be sponsored. 

dDove observations, the O.A., is 

dismi5s,a 	No costs. 

I PARAME SHWAR 
MEMBER (j) 

.1#L1rtS) 

(K .ktANQiARAJAN) 
MEMBER (A) 

Date: 22--4--1997. 

Dictated in open Court. 
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Copy to: 

1. The Controller t and Customs & Central Excise, 
New Custom Houses  Port Areagi viaakhapatnam. 

2' The Msst.Controller (&r), 0/0 Cpllecor of 

Customs & CeUral Excise , New Customs House, 
Area, ¶!isakhapatflam District. 

The District Employment Exchange Officer, 
Technical, rqaflaranipet, Non American Hospital, 
iiisakhapatnam. 

One copy to Mr.J.ttenugopal Rao, 

5 Ono copy to Mr.RajesiJarB P30, 

One copy to D.TR(A), CAT,HYd.1  

One duplicate copy; 
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IN i;c CENTR,L 3NI..:I3TRTI,y TRI.SUNL 

HYUE? BO BLJCH 

tHE HN'BL: SHRI R.R ..;.1-,3A:J 	ii(a) 

AND 

THE HJJ'3LE SHRI 33Ji PflAEsHwAR. 

r4i(j). 
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